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Act No. XX of 1946

§ [PAssED By THR
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‘ | INDIAN Lika1sLaTune)

| (Received t]xf} assent of tho Governor Genoeral on the 23rd April 1946)

|\, Act to require omployers in industrial ostablishmonts pore it

.AB conditions of employment, under efhtgmf ' Ve
t . . - .

i HEREAS it is expedient to requi pate o ~-

W ments to define with sufficient A reomsic ployers in industrial establigh-

. , Precision th il
 uder them and to make the said conditiong knowi %gng;gﬁzégf e:nril)})égg?eg

them; _
It is hereby enacted as follows:—-

- . short title, extent and application.—(1)* This
[ydustrial Bployment (Standing Orders) Act, 1946,

7 (2) It extends to M%Maﬁﬁwﬂmm n{ 9\4},_"4_7
9 It applies tlo evdery industrial establishment wherein
 gorkmen are employed, or were employed on any day of the preceding twel
- months, antho such cltass or filarsses of other-industrial establri)shmentg a:r'etgg
- opriate Government may from time to time, by notification in tei
:}a;eige. specify in this behalf: - d HgIHOR Inaitye gl

A

~ provided that nothing in this Act shall apply to any industry to which i g
the commenpement of thls‘ Act, the provisions of ghapter % gfv‘;h::,],?»glfg;e |
ndustrial Disputes. Act, 1938 (Bombay Act XXV of 1938), have been .applied.

9. Interpretation.—In this Act, unless there is anything relpugnant in the
gubject or context, :

Act may be called the

;o

one hundred or more -

(8) ‘“‘appellate ?-uthori_t,y" means an Industrial Court, wherever it exists or
in its absence an authority appointed by the appropriate Government by noti-
fication in the official Gazette to exercise in such area as may be specified in the
notification the functions of an appellate authority under this Act; :

(b) ‘“‘appropriate Government’’ means in respect of industrial establishments

under the control of the Central Government or a Federal railway or in a major
port, mine or oil-field, the Central Government, and in all other cases, the
rovincial Government;
f (c) ““‘Certifying Officer’” means the Labour Commissioner whereéver he exists,
or-in his absence an officer appointed by the appropriate Government by noti-
fication in the official Gazette to exercise in such area as may be specified in
the notification the functions of a Certifying Officer under this Act;

| (d) “employer’’ means the owner of an industrial establishment to which
this Act for the time being applies, and includes—

- d) in a factory, any person named under clause (e) of sub-section (1) of.
: section 9 of the Factories Act, 1934 (XXV of 1934), as manager of
L the factory;

(i) in any industrial establishment under the control of any department
of any Government in India, the authority appointed by such
Government in this behalf, or where no authotity is so appointed,
the head of the department;

(iii) in any other industrial establishment, any person responsible to .the
owner for the supervision and control of the industrial establish-
ment;

(&) “‘industriai establishment’’ means—

(1) an industrial establishment as defined in clause (ii) of section 2 of

the Payment of Wages Act, 1936 (IV of 1936); or

(ii) a.factory as defined. in clause (j) of 58059” 2 of the Factgories Aet.

;

iPlied to Br., Baluchistan, see 236-BPG, dated
£>~11-46, ¢. of T., 1046, Pt. I, p. 1675.
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isgi £ dr ding o
pmission of draft stan : e
datj -ofuwhic}z this Aet becomes gpphcab}% o ;lin industrial estapligy °% |
employer chall submit to the Gertl_i)rmg Officel 1ve~ copies of the drafmeut, {1&'
Ol‘dgrs proposed by him for adoption 1t his industrial es_tablishmentt Btang, -
1q]l be madc in such dra'ft. for every matter seg .. %
ble to the industrial establishment, oug
, ang 4, %

2 Provision 828
have been prescmbed__ shall be, so far ag ig oe Whe,

et

aehCab}&

Gchedule whick M8y pe applicd
model standing orders .
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< submitted under this section shal] ),
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penied by 2 statement giving presm_‘:bed particulars of the workmen o con
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the industria
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h conditions as may
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4. Conditions ior certification of standing orders.—Standing brders
certifiable under this Act if— shall
de therein for every matter set oub in the gg
: Chedy];

(a) provision iz ma

which is appli

(b) the standing orders are other
~ this Act;

tion of the Certifying Officer or appellate authgy

ony

and if shall not be the fune
to adjudicate upon the fairness or reasonableness of the provisions of any g
' - stand

ing orders. -
5. Certification of standing crders.—(1) On receipt of the draft under seg

Il forward a copy thereof to the trade union ?;(:;OI

! \l

3, the Certifying Officer sha
of the workmen, or where there is no such trade union, tc the workmen : i
o (D S

manner as may be prescribed, together witl ice i
ne may _ , tog iith a notice in the i :
x;igltigil;lg gfé?fflc;];s} if anby, j:thié:h the workmen may desire to 1n§£isizll)tyii fl(;:jl
-rs to be submi 0 hi ithi fh
g ed to him within fifteen days from the receipt
2) After givir 3 e nd 1
tive(s )of t,hil é:)\;];;r{ieti?ca :rﬁilyoysg allld t:l%je glrade union or such other represent:
. : | C Oesc. n - " s - .
‘C;Jermfymg Officer ghall decide wheltjher 211“; tan OPROl bunity of being heard, th
the draft submitted by the employer is ot any modification of or addition
: ployer is necessar
3 s necessary to render the draft standi

cable to the industrial establishment, ang
. . o 2 )
wise in conformity with the provig
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ifiable under {1 and
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der ir accordingly

(3) The Certilying Officer s
ek dowle el 2 el shall thereuponr certify Jpaf :
require, anzi%g:;]]:{}] ‘i’g)é]}ilflnczigons therein whigh h lccze:*)tllrillx {;]115 .ij;i;ﬂ} Sf augmg grderg
ing orders authenticated Iinwteg le t-h_ereaftel- send Copi_e; IOfiflil)—. ?C ]?ﬁn (g“) a
section (2) to the empfo e prescribed manner and of hi e Sm;
tatives of the workmun yer and to the trade union or o-‘}?m- ;)?e:;lﬁ;()&l I;ggtr'e:?r
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. 'lg;wt]e authority, and the ﬁappel}i& Pl

1278118 in writing confirm the standing ord sither |

ook er in ing fix anding orders either in the form cortitie
febﬂu bycerbif)’iﬂg Officer or after _a_mendmg the said standing orders by i
by the “iieations thereof or additions thereto as it th '
ioe I:;?)diﬂg orders certifiable under this Act,

rhe appellote .auﬂ‘:\grl?iy shall, within seven days of its order under sub

), gend copies o ereof of. the Certifying Officer, to the employer and

gcti?” » e union or other prescribed representatives of the workmen, nccom-

anless it bas coutirmed “without ‘amendment the standing orders as

o the Certifying Officer, by copies of the stonding orders as certf; d

neft,‘hin d authenticated i the prescribed manner. e
i

? .. pate of operation of stgnd’mg orders_;.—-standing orders shall,
al i8 preferred under section 6, come into operation on the expiry of thirty
apPpe from the date on which authenticated copies thereof are sent under aib-

4oy 3y of section 5, or where an appeal as aforesaid is prefe

: : ¢ preferred, on the
0§ )seven days from the date on which copies of the order of the appollate

3 Fpority are gent under sub-section (2) of section 6. '

gt

8 epister of standing orders.—A copy of all standing orders i

: s';ie% _gui’?der this Act shall be filed by the Certifying Ol%cor in n rszis[il;g:]!i
the Preﬁ’cribed form maintained for the purpose, and the Certifying Officor shall
ylurniﬁh a copy thereof to any person applying therefor on  payment of the
“reseribed fee.

9. Posting of .mnding orders.——'rlfe text of the standing orders us tinally
certified under this Act shall be prominently posted by the employer in English
and in the language understood by the majority of his worken on specinl boards
fo be maintained for the purpose at or near the entrance through which the
mujbritﬁ’ of the workimen enter the industrinl establishment and in all departments
hereof where the workmen are employed.

10. Duration and moqmcaﬂon of standing orders.—(1) Standing orders
finally certified under this Act shall not, except on agreement between the
employer and the workmen, )}n liable to m_odahcutmn until the expiry of six
months from the date on which the standing orders or the last modifications
{hereof came into operation.

(2) An employer desiring to modify bl~ standing orders shall upply to the
Certifying Officer in that behalf, submtting five copies of the standing orders in
which ghall be indicated the modifications he proposes, and where such modifica-
tous are made in agreement with the workmen, a certified copy of the agree-
ment shall accompany the application. .

(8) the foregoing provisions of this Act shall apply in respect of an application

‘under sub-section (2) as they apply to the certitication of the first standing
- orders,

11. Certitying officers and appellate authorities to have powers ot Civil
Oourt.—Every Certifying Officer and appellate authority shall have all  the
powers of a Civil Court for the purposes of receiving evidence, administering
»oaths, enforcing the attendance of witnesses, snd compelling the discovery and
production of documents, and shall be deemed to be a Civil Court within the

| m,eani“‘:? of sections 480 and 482 of the Mode of Criminal Procedure, 1508
[V ot 1808),

12. Oral evidence in contradiction of standing orders not admissible.—No
:";i evidence having the effect of adding to or otherwise varying or contradic-
Bg B .

C&ﬂ?’-‘-uding orders as finally certified under this Act shall be admitted in an:

3

" whose decision shall e tinal,

: mulang
t thinks necessary 10 render

unless an

!,‘sigi'nfeﬁgl‘ties and p;ocedure.——(l_) An en'x}zlo;'er Wh.({ fuile.s to su"(,?m%: draft
°3he:-.y§f"{h"5 &s required by section 3, or who modifies his sirmmug"cr X-
which nr, tasn in accordance with section 10, shall be pumsthn:le v;z-.l:xu ine
* ofena, ;‘;z“eﬁfnd to five thqusand rupees. and in the case o &il‘?'!‘”-‘

Y abtfer g;‘; ﬂ‘:“!’fhf_r fine which may extend to two hundred rupees for evers
T the first during which the offence continues.
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Provided that before any rules are made under clause (a) represen
both employers and workmen shall be consulted by the appropriate Govgmment

THE SCHEDULE.

[See sectiong 9 (9) and 8 @] -
Matters to be provided in Standing Orders under this Act
1. Classification of workmen, ¢.g, Whethenpermanent,, temporary, appren

2. Manner of intimating t, workmen Periods ! and hourg: of - work, holidays,
bay-days and wage rateg : NG |

3. Bhift, working,

4. Attendance and late coming, . ' L7
5. Conditiong of, roceduye iNe - fins i itv.-which may
Frant, leave apg holiéays. i applymg fory; and* the 2utforify ewhis

6. i ant Wy

73 .:‘lleq):nrem(.nt to enter Prémises by oortain gates, and liability to search

u,l;gr;rc;slﬁilfg;‘;efgge;g;i of section_s of / the Industrial.; egtablishment, ﬁg
Morkmen arising therefrop, and the rights ang liabilities of .the. employer
8. Lermipgig, . ; ‘
“tployer g . nj)inemployment,,
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